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Re-employment of Officials
of Public Sector Uﬁ?&m
6792. SHRI VASANT SATHE :

Will the Minister of FINANCE be
pleased to state : ¢

vié\:r}ed w&ﬂherl" Government have res

¢ policy regarding re-employ-
ment of Sup€ranpuated persons or grant
of extension after supfranuation in
Fespect  of top level officers in Public
Sector Undertakings; and

(b) if so, the main features thereof ?

THE MINIS1ER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE) : (a) and (b) Government have
decided that fresh appointment of mper.
annuated persons to Top Posts in Public
Enterprises should be done only in
“®xceptional circumstances. 'This applies
to extension of appointment beyond
the age of superannuation also.

Non=Su o w
bl;n-m;:pli?; £ “i} materials

6793. SHRI D. D. DESAI :
SHRT P. GANGADEB :
SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
‘be pleased 10 state :

(a) whether  the woollen  textiles
and yarn industry has not been supplied
with raw materials by the State Trading
Corporation at competitive prices;

(b) if so, whether his Ministry feels
that it can get the raw material itself
grom the overseas markets at much
ower rates;

(c) whether any steps have been
tlh;n by his Mnistry in this regard;
&n

(d) if s0, the main features thereof ?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (SHRI
WISHWANATH PRATAP SINGH):
(a) Swmte Trading Corporation obtkins
offers from foreign soppliers against
andents roocived from Indian Buyers,
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concurrence of the users had gm into

concessions by the State Trading Cer-

(b) No, Sir.

(c) and (d) Tn the Impart Policy
for Registered rters for 1975-76,
it has been provided that in respect
of raw wool, exporters will be given
letters of authority to the full extent
of their import replenishment; it has
also bten provided that im respect of
items for which release orders are issued
and the capalising agency is unable tc
supply the material within six months.
the exporter will be free to ask for a
letter of authority to make direct
import.

Price payabls to N.M.D.C.
by MM.T.C.

6794. SHRI PRABODH CHANDRA °

SHRI M. RAM GOPAL RED.
DY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Minerals and Metal:
Trading Corporation has opposed revision
of the price payable to the National Mine:
ral Development Corporation; and

(b) if so, the reasons therefor ?
THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE

(SHRI  VISHWANATH  PRATAP
SINGH): (a) No, Sir.

(b) Does not arise.

of Hiu&-n:;h;:h
Corporation

6705. SHRI INDRAJIT GUPTA :
Wil,lgsthe Minister of COMMERCE
be pleased tostate

whether’ of all $he Jmpor
m":jnrieﬁu m i p?it to be
canalised shortly through the Mica
Trading Corporation;





